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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION NO. 614/2025

IN THE MATTER OF:

ASHISH SAGAR DIXIT & ORS.
..APPLICANT

Versus

STATE OF UP & ORS.
..... RESPONDENT(s)

REPLY AFFIDAVIT OF DISTRICT MAGISTRATE BANDA IN
COMPLIANCE OF ORDER DATED 03.12.2025 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No. 03 herein states as under:
MOST RESPECTFULLY SHOWETH:

I, Reebha John Benjamin aged about 33 years, D/o John

Benjamin, presently posted as District Magistrate - District
Banda, the deponent, do hereby solemnly state and affirm as
under:-

1.That I am the above-mentioned officer of answering
Respondent No. 03 and is duly competent to file the present
affidavit. That the Deponent is well conversant with the facts
and the circumstance of the instant case and is competent to
swear this affidavit.

2. That the Deponent has read and understood the contents of
the present affidavit.The averments made in the Original
Application, which are not specifically admitted hereunder,
must be considered to have been denied by the Deponent.

whighe shme are true to my knowledge and nothing material has
*‘.Been‘concealed there from.
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4. That this Hon’ble Tribunal vide its order dated 03.12.2025 was
pleased to issue the following directions: -

Ciiaseisssiisnae 8. Having regard to the seriousness of issue
involved in the matter, we also deem it proper to form
a joint Committee comprising of a representative of
the Member Secretary, CPCB, RO, MOEF&CC, Lucknow,
a representative of the Member Secretary, UP PCB and
District Magistrate Banda. The District Magistrate
Banda will act as nodal agency in this joint
Committee. The joint Committee will visit the site,
ascertain the extent of illegal mining which has been
done by the Respondent No. 5, extent of illegal
‘mining, if any, done by the Respondents No. 5 on the
field of the Applicant and Gram Sabha land, the
truthfulness of the allegations made by the Applicant
in the OA and the preventive and remedial measures,
if any, taken by the local Authorities against such
illegal mining. The joint Committee will also ascertain
the extent of environmental damage caused and the
environmental compensation which is required to be
levied to compensate the said damage. The joint
Committee will carry out this exercise within a period
of six weeks and submit the report within eight

weeks.

9, Counsel for the applicant is directed to supply a
copy of the OA along with enclosures to the counsel
for the State of UP within three days.

10. List on 25.02.2026.”
5. That the present reply affidavit is being filed in respectful

compliance of the order dated 03.12.2025 passed by this
Hon’ble Tribunal, in this present Original Application.

,'g:?ﬁ?it in compliance with the aforesaid order passed by the

&/ (‘gt{ﬁ‘Oﬁble Tribunal, the Deponent was designated as the Nodal
o .“ .y, pursuant to which the Additional Dlstnct Magistrate
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7. That the said inquiry team comprised the following members:-

a. Shri Sandeep Roy, Scientist ‘E’, as representative of the
Regional Director, Central Pollution Control Board;

b. Dr. Amit Kumar Gupta, Assistant Director / Scientist 'E’, as
representative of the Ministry of Environment, Forest and
Climate Change, Regional Office, Lucknow; and

c. Dr. Madhavi Kamalvanshi, Regional Officer, Uttar Pradesh
Pollution Control Board, Banda, as representative of the
Uttar Pradesh Pollution Control Board.

8. That the members so nominated in the aforesaid team
convened a meeting through video conferencing on
06.02.2026, wherein deliberations were held in the matter and
18.02.2026 . was fixed for spot inspection of the site in
question.

9. That accordingly, the site inspection was carried out on the
scheduled date i.e. 18.02.2026. However, as the report could
not be submitted by the Committee within the stipulated time,
the Hon’ble Tribunal was pleased to grant further time of two
weeks for submission of the report and fixed 19.03.2026 as the
next date of hearing. A copy of the report dated 16.03.2026 is
being annexed as Annexure No. 1 to this reply affidavit.

10. That upon the observations made during the course of the
site inspection, as well as upon perusal of the records available
in the office of the Deponent, the following recommendations
are respectfully submitted for consideration:

a. That, in order to ensure satisfactory and continuous
compliance, it is recommended that the Local Administration
may constitute a Committee comprising officials of the
Mining Department and the Regional Office of the Uttar
Pradesh Pollution Control Board (UPPCB), for the purpose of

f"’rﬂ monijtoring and ensuring strict enforcement of the conditions

4;;;‘3/" -t stipulated in the Environmental Clearance (EC), Consent to

1",,ngr e (CTO), and the approved Mining Plan, in their letter
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b.That, with a view to preventing and controlling dust
emissions arising from transportation of minerals, the Local
Administration and the Mining Department shall ensure that
all mineral haulage roads are maintained as all-weather /
black-topped roads, and further ensure regular water
sprinkling through truck-mounted water tankers so as to
effectively suppress dust pollution.

c. That Respondent No. 5 shall develop and maintain the green
belt strictly in accordance with the conditions prescribed in
the Environmental Clearance (EC) and Consent to Operate
(CTO), and shall further ensure adequate protection and
security of the said green belt so as to prevent any damage
or encroachment.

d. That Respondent No. 5 shall upgrade, repair, or replace all
boundary pillars, in accordance with the approved Mining
Plan, and shall ensure that each boundary pillar is duly fixed
with proper latitude and longitude markings so as to clearly
demarcate the lease area.

e. That Respondent No. 5 shall establish a permanent health
care facility within a radius of 5 kilometres from the lease
area for the benefit of the local inhabitants, so as to ensure
availability of immediate medical assistance to the persons

residing in the surrounding area.

11. That in the interest of justice, the present reply affidavit
along with the Report dated 16.03.2026, may be taken on

record by this Hon’ble Tribunal.

. Mdstne-
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VERIFICATION
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s pa;@s to || of this affidavit are true and correct to the best of
%J owledge. No part of it is false and nothing material has
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Fnne y e No.-1
Reference No.3806/khanij-30, banda Date 16.03.2026

Jointinvestigation report
ble Tribunal in OA No. 614 of 2025, Ashish Sagar
+ State of Uttar Pradesh and others
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In the matter of Hon'
Dixit vg

1.0, Background

The operative Portions of the order dated 03.12.2025 passed by the Hon'ble “Tribunal in
OA No. 614/2025 Ashish Sagar Dixit vs, State of Uttar Pradesh and others, filed in
Hon'ble National Green Tribunal, New Delhi, arc as follows:-

"3, Having regard to the seriousness of Issue involved in the matter, we also deem It proper to form o
joint Committee comprising of a representative of the Member Secretary, CPCB, RO, MoEFECC,
Lucknow, a representative of the Member Secretary, UP PCB, and District Magistrate Banda. The
District Magistrate Banda will ace as nodal agency in this joint Committee. The joint Committee
will visit the site, ascertain the extent of illegal mining which has been done by the
Respondent No. §, extent of illegal mining, if any, done by the Respondents No. fon
the field of the Applicant and Gram Sabha land, the tmrhjulne.ss of the alleg.atmns
made by the Applicant in the OA and the preventive and remedial meqsures, g[any 2
taken by the local Authorities against such illegal mining. The joint Committee will a/s.o
ascertain the extent of environmental damage caused and the environmental compcnsauon. which‘u
required to be levied to compensate the said damage. The joint Committee will carry out this exercise
within a period of six weeks and submit the report within eight weeks.
9. Counsel for the applicant is directed to supply a copy of the OA, along with enclosures to the
counsel for the State of UP within three days.

10. List on 25.02.2026.”

2. Nominated Committee Members

Pursuant to the above order passed by the Hon'ble Tribunal, the District Magistrate,
Banda, was designated as the nodal agency. The District Magistrate, Banda, const'itutcd an
investigation tcam and appointed the Additional District Magistrate Shri Kumar
Dharmendra(F/R) as the representative. The investigation team included Mr. Sandecp
Roy, Scicntist 'E', rcpresenting the Central Pollution Control Board (CPCB)i Dr.
A.K.Gupta, Scientist 'E', representing the Ministry of Environment, Fore.st and Chmat.c
Change (MOEF&CC), Regional Office, Lucknow; and Dr. Madhavi Kamalvans.hl,
Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB), Banda, representing
the Uttar Pradesh State Pollution Control Board.

2.0. Meeting of Joint Committee:

The designated tcam members discussed the matter via video conferencing on 6 February
2026 and scheduled an on-site inspection for 18 February 2026,

3.0. Inspection and Monitoring of the Joint Committee and its observation:

The site inspection was conducted on 18.02.2026. The investigation report is as follows:

Page 1 of 6




3.1 The Forest 1)e
dated l0.|2,2()||’;m:‘°“|‘ has tssued a No Objection Certificate (NOC) No, 1420733.1
vz beon s ~“ o ll e respondent ne,§ mining lease area (Annexure-01). A nntla;
the Forest No O] ¢ lessee from the oMee regarding planting of trces In accordance with
ection Certilleate fssued by the Forest Department.

3.2 The Min
i
354 /Kha\\i;‘%()l)lc;l::m:‘mc'd OMice of District Administration, Banda vide letter no
- ) da L .
s (:?cttcr is Al\l\exur(:.:)z)_ 09.1.2023,lnvltlng c-tender with c-auction notice, (Copy
-3 Alett }
A dmi:i:t: _Im“‘“ (LOI) has been issued by the Mining Department, Office of District
s, hon: Banda vide letter no. 1044/ Khanij-30, Banda dated 29.3.2023. (Copy
Ol letter is Annexure-o.}),

3.4 Mini
Thc-p e Department, Office of District Administration, Banda issued a cluster
certificate vide letter no 1164/Khanij-30, Banda dated 08.12.2023. (Copy of letter is
Annexure-04),

3.5 Respondent no.$ has obtained Environmental Clearance (EC) for the said mining lcase

arca, whichSEIAA-UP has issued vide EC Identification No. EC24B0107UP5242320
Ndated 08.10.2024 (Copy of EC is Annexure-05).

3.6 Rcspondént no.5 has obtained consent to opcrate (CTO) vide letter no.
224261/UPPCB/Bnda (UPPCBRO)/CTO/both/Banda/2024 dated 02.1 2.2024, which
is valid from 02.12.2024 to 31,12.2028, issued by UPPCB for the Sand/morrummining

(383267 cubic meter/year) (Copy of CTO is Annexure-06).

3.7 Mining lease of sand/morrumin Khata No. 73/1, 73/2, 77/1, 77/7, 89, 101/1, and
102/1, total area of 26.62 hectares of land of village Sarikhadar situated in Tehsil Pailani
of district Banda has been approved/executed from 11.12.2024 to 10.12.2029 in favour
of Director Shri Himanshu Meena S/o Shri R.L. Meena R/o Needad, Harmada Jaipur

(Rajasthan).
Th%gocoordinatcs of the said mining lease area are as follows:-
Point Latiude Longitude

A 25°42'06.78"N 80°18'44.29"E
B 25°42'41.34"N 80°19'27.78"E
C 25°42'32.10"N * 80°19'28.50"E
D 25°42'32.10"N 80°19'32.07"E
E 25°4204.50"N §0°18'+7.00'E

3.8After examining the mining arca in question and matching it with the KML file prepared
as per the prescribed geocoordinates, plot number, and area, it was found that in the said
OA No. 61472025 filed in Hon'ble National Green Tribunal, New Delhi, apart from the
applicant Shri Ashish Sagar Dixit, 04 other persons were involved, Out of the said 03
applicants, 04 applicants, with their consent, have removed the soil/overburden from the
land falling in the said leased arca, and the lessee has extracted the sub-mineral
sand/morum(consent letter Annexure-07). The details of the said 04 applicants,

whose Jand falls within the leased arca, are as follows:-

Pagclofs
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. S. Name OF Appiicant T Village | Gata No. Arca
[ No) (In Hec.)
1| Vinod kumar 870 Ram Khelawan & 173 athers farmor | Sadikhadar | 10274 { 0.4389
37| Ram sevak 870 Mabaver & 17 athers Farmer | Sadikhadar | 10273} 0525
3 Dvilideen S7o Tamuntn | Sadikhadar_| 75 [ _0.3850
": R TR W T T R S .—Sa("khmlar —_'02/3 0.5250

.‘*ﬂ“‘i‘fM‘, 570 Chudubad & 17 others Farmer

Of the l\\u— ; 7 I's land docs not fall within the mining
¢ applicants, Mrs. Usha Nishal's f her land. During the

lease area, nor has any mining been conducted on any ©
investigation, the leascholder was found to be mining within his al_'P""'Cd arca. Boundary
pillars were also found fstalled at the site.
; Rule-68(1) of the Uttar Pradesh Sub-Min
that:-
“No person, who has right in any capacity on the land oovcrt':d .by a mtn;lnng -lci”c
or mining permit, shall be entitled to impose any prohibition or restriction on the min :g
operations by the holder of such lease or permit of such land or to demand any sum by
way of premium or royalty for the removal ofminor minc
Provided that such person shall be entitled to ge
said holder of mining lcase or permit for the usc of the surface of th
operations, as may be agreed upon between them.”

cral (Prevention) Rules-2021 provides

ral:
¢t annual compensation from the

¢ land for mining

3.9 The said mining lease was previously inspected on-site, the details of which are as
follows:-

a) A joint investigation of the mining leasc in question was conduc.tcfl by a joint team of
the Revenuc Department, Police Department, and Mining Department on

26.12.2024, in which illegal mining/transportation of 1605.50 cubic meters of
sand/gravel outside the mining lease arca was found. Therefore, in case of violation

of Rule-3, 58, 72 of UP Sub-Mineral (Prevention) Rules-2021 and Section-4 and 21
of Mines and Mincrals (Development and Regulation) Act-1957, by issuing office
notice no. 4383/Mineral-30 Banda dated 30.12.2024 (Annexure-08), the lessee
was informed of Rs. 2,40,825/- as royalty and Rs. 12,04,125/- as mineral value,
totaling Rs. 14,44,950/- for illegal mining/transportation of a total of 1605.50
cubic meters of sand/gravel outside the mining lease area. The lessee has deposited
the alleged amount of Rs. 14,44,950/- through Challan No. AKV2500007069 dated

08.01,2025 ,under protest.

b) Again, a joint investigation of the said mining leasc was conducted by a joint team of
the Revenue Department and the Mining Department on 18.03.2025, in which
illegal mining/transportation of 5376.25 cubic meters of sand/gravel outside the
mining lcasc area was found. Therefore, in violation of Rules 3, 58, 72 of the Uttar
Pradesh Sub-Mineral (Prevention) Rules, 2021 and Sections 4 and 21 of the Mines
and Minerals (Development and Regulation) Act, 1957, the lessee was informed by
Office Notice No. 5239/Mineral-30 Banda dated 21.03.2025 (Annexure—09), that
duc to illegal mining/transportation of a total of 5376.25 cubic mecters of
sand/gravel outside the mining lease arca, a royalty of Rs. 8,06,437.50/- and
mineral value of Rs. 40,32,187.50/-, totaling Rs. 48,38,625/- was imposed on the
Jessce. The lessee submitted an explanation to the said notice on 26.03.2025. As the
above cxplanation was not found satisfactory, the explanation was rejected and
disposed of through office letter no. 1311/Minceral-30 Banda dated 13.06.2025, The
fessce deposited the said alleged amount of Rs. 48,38,625/- through challan no.
AKV250016406 dated 05.06,2025 for Rs. 24,19,214/-, challan no. AKV250018081
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dated 2
35 0e l,3-0‘5-2025 for Rs. 24,19,214/- and challan no. AKV250018084 daed
*U6.2025 for Rs. 197,. under protest.

<) RAci‘:::‘:n[;cstigaﬂon of the mining lcasc in question was conducted by a joint team of
voituiniar Cpartment and Mining Department on 21/22.04.2025, in which excess
Ng/transportation of 4635.25 cubic meter sand/gravel within the mining lcase
arca. and illegal mining/transportation of 967.25 cubic meter sand/gravel outside the
mining lcase arca and mining at a depth greater than the prescribed depth was found.
Thcrcforc. in case of violation of Rule-3, 58, 72, 60(2) of UP Sub-Mincral
(Prevention) Rules-2021 and Section-4 and 21 of Mines and Minerals (Development
and Regulation) Act- 1957, by issuing office notice No. 514/ Mincral-30 Banda dated
29.04.2025 (Annexure-lﬂ), for extra mining/transportation of total 4635.25
cubic meter sand/morum in the approved mining lcasc arca, Rs. 6,95,287.50 as
royalty and Rs. 34,76,437.50 as mincral value, total Rs. 41,71,725/- and for illegal
mining/transportation of total 967.25 cubic meter sand/morum outside the
approved mining lcasc arca, Rs, 1,45,087.50 and Rs. 7,25,437.50 as mincral value,
total Rs. 8,70,525/- and for mining bcyond the Prcscﬂbcd dcpth of 03 meters and
for violating the approved mining plan, environmental clearance certificate and
conditions of mining lease, the lessce was informed of the penalty amount of Rs.
50,000/~ as per Rule-60(2) of Rules-2021, total amount (41,71,725 + 8,70,525 +
50,000) Rs. 50,92,250/- (Rs. Fifty lakh nincty two thousand two hundred fifty
only). The lessce submitted the clarification of the said notice on 16.05.2025. As the
above explanation was not found satisfactory, the cxplanation was cancelled and
disposed of through office letter no. 2185/Mincral-30 Banda dated 12.09.2025.
Against the said alleged amount of Rs. 50, 92, 250/-, only Rs. 20, 00,000/~ was
deposited by the lessce under protest through challan no.-AKV250033565 dated
24.12.2025; the remaining amount of Rs. 30, 92,250/~ was not deposited.

d) Further, a joint investigation of the mining lease in question was conducted by a joint
tcam of the Revenue Department and the Mining Department on 16.05.2025, in
which illegal mining/transportation of 9774 cubic meters of sand/gravel outside the
mining lease arca and mining/transportation of sand/gravel in the river strcam was
found. Thercfore, in casc of violation of Rule-3, 58, 72, 42(j) of UP Sub-Mineral
(Prevention) Rules-2021 and Section-4 and 21 of Mines and Mincrals (Development
and Regulation) Act-1957, by issuing office notice No. 918/Mincral-30 Banda dated
20.05.2025 (Annexure-11), the lessce was informed of royalty Rs. 14,66,100/-
and mincral value Rs. 73,30,500/- and penalty fec Rs, §,00,000/- totaling Rs.
92,96,600/-. The lessee submitted an explanation of the said notice on 16.06.2025.
The explanation was found unsatisfactory and was dismissed by office letter No,
2252/Mincral-30 Banda dated September 25, 2025, Even after this, the lessce did

not deposit any money.

e)Against the notices dated 29.04.2025 and 20.05.2025 issued by the lessee, Appeal
No. 203472025 and Appeal No. 2033/2025 have been filed before the Hon'ble
Court, Commissioner, * Chitrakootdham Mandal, Banda, respectively, which are
currently under consideration.

f) The lessce was ordered to deposit the total amount (30, 92, 250 + 92, 96,600) of
Rs. 1, 23, 88,850/~ imposed by the District Magistrate Banda through oflice order
no.-2929/Mincral-30, Banda dated 30.12.2025. In connection with the matter the
lessce filed a writ petition no.-1410/2026 New Eurcka Mines and Mincrals Pyt .Lt d
vs. State of Uttar Pradesh and others in the Hon'ble High Court, Allahabad, in which

% M‘:}‘s {'”;,;
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3.10.  Respondent no.5 has placed boundary pillars without

4.0.

the operative portion of the order dated 20.01.2026 (Annexure-09) passed by the
Hon'ble High Court 1s as follows:-

4. Considering the facts and circumstances of the case, without adverting into
the merits of the case, we disposc off the writ petition with a direction to respondent
no.2-Commissioner Chitrskoot Dham Mandal, Chitrakoot to decide the
Departmental Appeal No,2033 of 2025 (New Eureka Mines and Minerals Pyvt. Ltd.
Vs. State of U.P.) and Appeal No.2034 of 2025 (New Eurcka Mines and Minerals
Pvt. Ltd. Vs. State of U.P.) filed by the petitioner under Rule 79 of U.P. Minor
Minerals (Concession) Rules, 2021 pending before him expeditiously, preferably
within a period of two months from the date of production of certified copy of this
order without granting any unnecessary adjournments to cither of the parties.

5. It is expected from the respondents-authorities that during the pendency of the
appeal, they will not press for recovery of the amount.”

Regarding the sbove order passed by the Hon'ble High Court, the Hon'ble Court,
Commissioner Chitrakootdham Mandal, Banda, was informed through letter no.
3547/Mineral-30 Banda dated 17.02.2026 (Annexure-10) of the District

Magistrate Banda,
clear marking of Latitude/

Longitude.

3.11. As per EC condition, Respondent no.5 has not yet d
outside of the lease area. However, Respondent no. 5
that they have done plantation on a regular basis in the lease area,
security as well as the absence of fencing, animals are destroying trees, but some
work of partial plantation under CSR had been done by respondent no. 5 in
park/playground of Sandikhadar village. )

3.12  Respondent no.5 has to use a single approach road (Kaccha) to access the lease area;
however, near the lease area, the road (Kaccha) is bifurcated to access both ends of
the leasc area for ease of transport opcration.

3.13  Respondent no.5 has not established a permanent health care facility within 5 km of

the lease area for local people.

eveloped a green belt within &
informed the joint committee
due to a Jack of

Recommendation:
Based upon observation during the visit and available office records, the following is

recommended:
To satisfactory assurance of compliance, the Local Administration may constitute a

committee, comprising officials from the Mining Department and the UPPCB Regional
Office, to monitor the strict enforcement of EC, CTO, and Mining Plan stipulations in

their entirety
To prevent dust emissions, the local administration and Mining Department must ensure

that mineral haulage roads are all-weather/ black-topped and also ensure water sprinkling

by Truck-mounted water tankers.
The respondent no.5 must develop a green belt as per-the EC and CTO conditions and

also ensure it's security as well.
The respondent no.5 can upgrade/replace all boundary pillars as per the Mining plan with

Lat/ Long marking.
The respondent no.5 should establish a permanent health care facility within § km of the

lease area for local people.

Page Sof 6
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File No.: 8958-8081
Government of India
Ministry of Environment, Forest and Climate Change
(Tssucd by the State Environment Impact Assessment Authority(SEIAA), A

UTTAR PRADESH)
%k
Dated 08/10/2024 IR e
e i
To, ¢ B A 2N
Shel Himandhit Meena . T i 'ﬁl».z.«"\,_ i

M/s NEW EUREKA MINES AND MINERALS* PRNATE‘LTMU‘B
HIG-1, PEPTECH Téwn, Chhntarpur. a&h a Pmdgh JMPUR@&AJASTHAN 471 001

cureknnewlOOl@gmaxl com o { W L o g
\:‘ ST .(::".'f;-? Tod N hd ; I
Subject: Grant of prior Envwonmcntnl Clearancc (EC);to, the pmposéﬁ §lmm ".Pro cct inder. tb%P"’“smm of

EIA Notification 2006-regarding Said/Morrum Mifing” at Gata No.-73/l; 73/2. 7701, 771T; 89, 101/1,
102/1 Vlllsge — Sandi Khadar, T ehs:l- Pauam D ct— Bnnda, u.pP, (Leased Am 27 OH‘ ) M/s New
Eurcka Mmes& Mincrals Pvt LtcL ; 3 L2 08

Sir/Madam, " MU ;“ : £ el
Th:s is “in reference? to your apphcauon submxtted to SEIAAL vxdcf 'pmpokal number
.SIA/UPMIN/470819/2024 datcd 27/04/2024 ot gmnt of pnor anxronmehtal Clearanca, (EC) to the

P pl‘OjeCt under the provision of the EIA: No?xﬁcatlon‘2006-md as amended thc'rcofa . 3,: .“,>

Ly T
b ¥ LR .2‘:&,;,
2 The parhculaxs of the pmposal dre as below 2~ 4 o
L == 3 5 S, N
" g A ' '.5.\_ { *._s o ‘Q‘:b . A ..5
4 (’) EC Idcnhf caﬂon'No~ “" h‘ ﬁ r’ EC2 BON _. td
(i) I File No. - ‘_ . e 3953 Qm "3
(iii) Clearance Type £ %2 4“ tof >y %
(iv) Category . '~ ,‘ : R0 :
) Project/Actlvity‘lnclifded Schedule ﬂ“ B\ \ &M.‘éﬁ&%ﬁéﬁk
(vii) Name of Projéct;y’ - ks o o " Sisits KHRI')T\R SAND/MORRU
(ix) Location of Project (Dls(ria, gf" Q_g.) e "\;y‘m A, UTTAR PRADESH M MINE
(x) Issuing Authority SEIAA
(xif) Applicability of General Conditions No

g &
3. In view of the particulars given in the Para ﬁgwjﬁ%{pmpma\ interalia inc
EIA & EMP Reports were submitted to th ﬁk for appraisal under the provision l‘t“dél:iFo“pQ(ltaﬂ A, Band (?)l
subscquent amendments, ; AY TREPATRL | notification 2006 and its
4. The above-mentioned proposal hns begh cpns red by, SEAC in w‘mcetlng held on 16-
meeting and all the project documonts arg 4 Lt\)l on P 8

portal by scanning the QR Codo nbovo.

202 £th
"y ‘po ol which can bo m:c:essed“t‘rc;rmhell::il‘m“=s VESH

5. Detalls of the minerals to be mined nlong\wl 1 ‘ﬁwﬂon "‘“PN"'Y ﬂl\d tho briof on
S L o Salient featurs ofihe roec 5
SIAJUP/MIN/470819/2024 e v ST Nubwe— -
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jued by the project in : ing SEAC meeting are
gbmﬂ!ﬂ:omgca FoPmECZ; Form 1 (Part A and B) in the reports and as presented during meeting
6. Tbe SEAC, in its meeting held on 16-08-2024 based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP
report eic & clarifications provided by the project proponent and after defailed deliberations on all technical aspects and
Wmmmmwmmwmwum,wmwmmm
Egvironmeat Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation of
Specific and Standard EC conditions as given in Annexure (1).
7. The SEIAA in its meeting held on 11-09-2024 has exami od the p osal in accordance with the provisions contained
recommendations of the SEIAA bereby accords Environment Clearance for the instant proposal to Shri Himanshu Meena
under the provisions of E1A Notification, 2006 and as amended thereof subject to compliance of the Specific conditions as
given in Annexure (1)
S.WSHAAM'uﬂgﬁghtm a lateadditj e N d :
9. The Environmental Clearance w‘:xh?:a&mm::d@cﬁ:;‘fs’ fn?amprmf EIA Notification, 2006. It does not
tenizmount Lo 2pprovals/consent/permissions ete. equired to be obtained under any ofher Act/Rule/regulation. The Project-

Proponent is under obliga O gulations or Statutcs, as applicable,

2 tion to obtain approvals /clearances under ariy otherActs/
to the project. < . 3 . T . 3

10. The PP is under obligation to implement commitments made i the Environment Management Plan, which forms part
of this EC. | SR SR R

g 2 e M s
11. General Instructions: ‘ . - - .

! 2 < S . = 7 /{.'t
a) The project proponent shall prominently advértise it ét l;&?;,maq’oal news, pqs :bf@c'])'i‘sg-_‘xc_iio?,‘sme. of whish
one shall be in the vernacular language within $even days iixdiaﬁgg that;.qhe pmfégg has been;accorded environment
clearance and the details of SEIAA website whereitisdisplayed? -, ™~ o~ 7. o o it
b) The copies of the eavironmental cléarance shall be submittedby. d{ej}xgjea proponenisito’ the Heads: oftlocal bodies,
Panchayats and Municipal Bodies in addition to the relevant offices of th Government whojin turn must display the same

>
= ATEN
2 Yy

A3

for 30 days from the date of receipt. £ 5 % U

c) The project proponent shall have a well laid down 'céﬁ@nﬁm@i?ﬁ@.i:cﬁdtﬂy approved ﬁi.ithoaxdoﬁB“uecms (in
case of Company) or competent authority, duly prescribing standard-operating procedures”fo, have proper ehecks and
balances and to bring inté';‘focus any inﬁin‘gcrpeﬁts@gviaﬁoh/viqlgﬁoﬁ%{,d‘:e environmenta.lefl ‘forest-/ vhldl&'c norms /
conditions. L A G L joa” dcl TeR

d) Action plan for.implementing EMP and "c_pv'rxr_onmcnta'l;c_ipqc_!jt_ici{x%f‘a'ldng';"vilh responsﬁljility mntnx of the project
proponent (during construction phase) and authorized entity mandated With compliance of &nﬁiﬁonﬁ_(@ﬁﬁh@%pmﬁonﬂ
phase) shall be prepared. The year wise funds earmirked for environfental protection meastires shall bé kept in separate
account and ot to be diverted.for any other purpose. Six monthly ‘progress of implcﬁéﬁt@ﬁé@ﬁxfiig;EBmlm shall be
reported to the Ministry/Regional Office along with the Six-Monthly Compliance chgﬁll;‘*z e E e 1 ‘ _2

¢) Concealing factual data or submission of faisc{fab;icateg" data an(ie?'ﬁft in re\{gcig_tfja‘xi;ég "‘\‘:\“""“' S

> Ye €
aAly

' o Torie o dare i . € g T8 e % Pl ey ST =
and attract action under the provisions of Environment (Protection) Act, 1986, s SN SCETERY
) The project proponent shall also ensurg:that the proposed site. is*nofRa {partof vany nbudevelopment zone as
P CT 5> - 2y s Ao T B PT Fr Lt I i RS LR 5 -~ A - pln
required/prescribed/identified under law. Inca _l}\gg%&g_n,:&g%ssmnzs}x:é@u@}%ﬁ*\ ‘deem to be cancelled.
- o 3 s L 33 S agy s ‘ o: 80y ok ¢55y % & N s _:_’..“:. T
,:Jso. in gx:d‘cvcnt of any dg??ugg on: o‘»vans_lyp ﬁ;lan’guse;g“ j'g‘rsggiegisfg?egﬂus@]m_?pfeghall sutomatically deem to
e cance = 6 b BRI

Spr A EaR G TS ke S C T S NG
g) Any appceal against this EC shanilgggyguy_q: *Ne_t-ggsgl;g.rggti.,ﬂ;p}:ux_f;ﬁt fﬁpg"g_te;‘x_{ﬁ,"w
prescribed under Section 16 of the National Green Trib hhaLA&.QDJOg},;;\;{% \gs

" . &
-~

ithin a period of 30 days as

e et 7 ‘:.\‘: R o3 7 S
h) The SEIAA reserves the right to revoke thégcnvlamnﬂ‘.@@;@_?m@c;ﬂﬁcondmons stipulated are

o 3 2 not im
satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modify the exist Rlemcniedto e

: ing ones, i
12. This issues with the approval of the Competent Authority. & ones, if necessary.
AL A 'y
£ LN P
'/4“. T, .
, RER8Y T‘:‘:’ fft: N Anncxure 1

Specific EC Conditlons for (Mining Of Minerals)

(LR

R
pig ¢ ¥
1. Environmental Attributes nus . f &
e T
E b
SIAJUP/MIN/470819/2024 b
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EC Conditlons

1.1

/{r!\ 13. The project proponent shall install rooftop solar plant in one school

’..:.: 9. Survxval of plants should not be fess than the survwal raten ﬂ:dgyy é ’%ﬁdesh Forest

hl .actmty 'f‘. :~L i

I. Project Proponent and District Mining Officer shall ensurc that if mincablo quantity
mentioned in LOI is amended as per replenishment study, & report verified by DM and DGM
shall be submitted to SEIAA and suitable amendment if needed, shall be done in EC. If after
replenishment study, mineable quantity assessed is more than the quantity mentioned in EC then
mining shall be restricted to the one mentioned in EC and if mineable quantity assessed is less
than the quantity mentioned in EC then mining will be restricted fo quantity assessed in
replenishment study till EC is amended, Under o circumstances mining shall be more than the
quantity mentioned in EC or assessed as per replenish study. .

2. Directions/suggestions given during l::lb:le: hearing and commitment made by the project
proponent one these should be  strictly complled with. a e otved i
3. A certificate from Forest Depariment shall’ b obtained that no forest land is dnvoly in
mining or as‘a route for mineral lransportatxon If forest land is involved the project proponent
shall obtam forest cleamnce and -permission of Ccntrdl and« State Govemnment as per the
meslons of Van Sanrakshan eyam Samvardhan Adhuuyam,2023 and submnl before the start of
work,’ % b

4. The "‘“““‘8 lcaseholdm shall cns;m: Toe comply,wﬂh mine recfamahon Plﬂﬂ as submitted.

5, 1f the pmposcd projcct is situ tcd in notlﬁed nm%f'gromd waler. extracﬁon, where creation
‘of new wells for groundiwater extrachon is not éllowed, reguutmcnt ofﬁuhwawr shall be met

from alternate legally vali& Water sources and p permission fron‘; the comgelentaﬂlﬁonty shall be
‘obtained | to use it, v - o3 o O ¥, g I 5 J‘,i
6. Stream will not be diverfed to, form macuve channel for mmmgz» =y ach ~
7. ProJcct Proponcnt shouid submnt action pfnn j'or canymg ; out planfanon at lcasl 1 ,900 plants
/ haof lease area. In. tl'ns “case,’ PP should prcparc a plan, dulys pprovcd elthel::b Forest
Department or dlstnct plantahon commntee, for plammg at leas’t:’?.’l'OQO plants »{lther on
: govcmmcnt land or commumty land, ‘within a Pcnphcry of 5 km from»lhc boundary ‘of the lease
arca and will make pmvxsxon for mamtcnancc t?)r Sycars . f ¥

'8 Also the coordmam of area eurmarked for plamauon should be clearly spelt outand polygon
_should be attached’ nnd submmcd within a, monlh. Plan!anon of saplmgs s'hall be: carncd out in
earmarked area as paﬂ of tree plantatlon aunpalgn “Ek Ped Ma Ke Naatn" nnd‘the‘flemlls of the
 same shall be uploaded in the: Meri.LiFE Portal (https:/ in); pcr oWﬁb:g?.No.IAs-
22/3/2024 TALIII (D-241594) datcd 24.07, 2024 S

5

At
L+

Dcpam'nent othcrwxsc.)t ill be treatcdasvlolat\on,of EC condl on Y ,g,,
-10. The: pro_;ecl;pr;:poncnt shn‘ll 6nsu.r§ (h“at‘wnfcr bo.d;s‘ \"ggc °k“§ d u¢ 1o mining

) "‘" &')- ."
w11, Dcpartmcm‘of G Ligy nndM cs, Go’v‘"r entof Uttar \Prad ha Eor A
admxmstratmn, bc,;'grd‘rc’ *L %ﬁ;}?{é‘m&%ﬁéﬂ a:,,ﬁn cerned district

‘gmﬂ!\m&wnl ensure
Proponcnt ‘has ﬁilly‘g:{bmp °J“;‘Y‘J§§m arw dlf‘gé ure that Project

hance, if an
reported to’ UPSPCBsfogu?f)Pm nntc lognl gctlo EW‘@: s onatiog. Yy, should be

12. Any upphcatlbq for'traﬁ Gxdilrlg w,l&\% lidity period unl

ess it is cancelled by a
|_,bccom nied Yy
GoI Lu(g(anow wilh s of compliance of EC

competent aulhonly. m% :
conditions duly certified by IROFMOEF

-

a and construct toilets cspccmlly in girls’ school as part of CER acnwitt;; the vicinity of project
ince large number of mining projects are ongoing as well as new mining |

in Yhe district CAAQMS shall be installed where ever needed, in ¢ °nsu1(“? tases are coming

] roject Proponcnt shall submit the Six-monthiy Compliance ation with UPPCB.

lelsnrancc condition preseribed In the Prior Environmong Cl on the Enyironment

, MOEF&CC OM F.no- TAS-22/01/2022-1A-111 (E-172624) Dated 1 tarance letter as per

. 16 If the air quality deteriorates due to mining, then Digtrje Adm :-‘06 2022,
\', 3 Mining should cnsurc that mining bo'stopped lmmcdlugely Ad Nistration & Directorate’ of |
Ky restoring air quality and mining should commenco only whep m:‘(lmatlc measures be: takgn bf:;-a
ality attains the, prescﬂ ribed.
SIAJUP/MIN/AT0819/2024 — s woEE =
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EC Conditlons

|

standards,

17. This EC shall be sy
MOEFCC

(l)g Next year the project proponent shall submit online replenishment study report along with
monthly compliance report,

bject to any order from any court/tribunal or any guidelines issued by

I. The environmental clearance will be co-terminus with the validity of the lease period
mentioned in the Lol or co-terminus with the validity of current mine plan whichever is earlier,”
;ﬂer this period the EC will automatically become null and void.

The quantity mentioned.in Lol ‘or quantity-mentioned in replenishment study, whichever is
less, would be maximum quanhty which project: proponent may extract. It will be ensured by
District Admmlstrauon and’ Gcology and Mnmng Dépadmcnt Dlrectora!c of Geology and
D el ot e W

orders. . - 3
3.'NOC from Trrigation Dcpartlpmtl Gbgcépnng Authonty regardms f“’" bed mining to be
obtained before start of mining activity. ¢ RE7 1
4.No mining acfiyity should be carried out-in-strean channcl as per SSMMG 2016.
5. The mining work will e open-castind ménbal/semi meghanmd (subymﬁ5 ‘orders). Heavy
machine such as\emnvalor, scooper  etc. sﬁould fiot be cmgloyed fOf ﬂ“ﬂ!ﬂs P“I'POSC No
| dnlhnglbhsuug should be involved at dny.stage. X "
6. An; ’fEnvxronmental Audit- should- be annuafly‘camca out dumég ih .opmuonaliphasc and
submmcdtolthEIAA* e ”',' % t' ‘\“> « ¥ 'l
7 Pm_)cct Proponent should submit workmg plan for carrying out;plnnfauon ai‘leait -@1,000
plan{s / ha of lcase ama. In. llns case, PP should?ir!éparc a plan, duly:approved cnhcr‘by Forest
Departmem or District plantatnon comm:ttcc‘afortplanhng at least (’as ;per: thc pmject plants,
clthet on gov::mmcnt land or commumty-lnnd "\\fltéug a periphery of 5’km. ﬁ'om’ thc bo ary of
theilease arca along wnh provxsxons for. mamtcnanbe for 5 years. Survwnl ‘of plants should not
X .be_less than the survmﬂ rate nétified by Uuarmedsh Forest Dcpérimcnt otherw;se'{:t will be
1.2 AL !treated as violation of EC condition.™> el R *
R 8% Thc project proponent shnll instnl( solnr‘ hghls in their gro; ,ng? fo minimise the
A :consumpnon of electricity. * ‘t,.‘, . Ya - 4% &Q‘r "‘

% “ 9 Dunng the submission of 6 montflly compliance reports, the&m e’gté ‘ ‘Eﬁould make
?_‘. sure “that’ the pcnodlcaﬁfly»at;lfen site é)hoto.graphs shoul{'lﬁ"’lsgL g} nnexe &ylgng with the

T W ;'com lianccmpon.. T 23 w-;“,

: "~10 Il:”rcfcrcncc,shouldtbc given to mdtgcnous local & ‘&é_‘%{ﬁ%&ﬁ;% dﬁ‘{:%anon of the local
N} dnﬁmct Fonst Oﬁiceﬁﬁxpert:{;g‘e_ncyam lhisqield S e ‘Q
'l-l;‘Libk Roadifrqqﬁ‘;ihﬁﬁii‘ﬁ%yg@:ii@@m.&ioa Sh
with blacktoppmgﬂygg ‘iai tained by l‘;g,fsig‘-
12. Vehlcpla:,‘,tmxss;dvné,zshp%ﬁ keptt i g’?;
measures shallibe: {ﬂ%‘fo e . y °‘.=.
transportation. wﬁg@% 4
13. The project proponent s ould” explore the possibilities of rainwater harvesting in the

m|s¢s ofpl'OJCCt area

mwmemenu C:mscnt ::c't;v;:rll‘ for:éw proponent and competent authority/ landowner for
5 : d from lease site

;‘;4;, . l.‘_!Jghqul ¢ road fr

test technology (water sprinklers/ tankers) o be adopted for mitigating d

 in lease area and haulage road :lunn;‘; ;apemuonnl activity/vehicular movei\c:: s
, th arca specifio plant
“16. As per the proposed plan, plantation W P plant species, number of to be
lm{t\cd and report of green belt development to be submitted to the concernin, g.l,mm 2
Selection of plants for green belt should be on the basis of po o

llution re ject
“prpponent should ensuro survival of treo saplings, Mortality should be :;;:?:d";-ie,:g,i:i to

5 Ml 7

SIAJUP/MIN/470819/2024 ;-‘_{ " page 4 of 16
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sty ql.\’:’d%)as an all-weather road

regularly monitored. Suitable
used in a quarry operation and




/ S.No EC Conditions
/—

i , @ |

time,

the conceming authority/ water supplying agencies to be submitted.

mined without affecting the geo-hydrology of the River.

19. Environment management in according to environmental status and impact of the project.
20. During the school opening and closing time transportation of minerals will be restricted.
21. Pakkamotorable haul road to be maintained by the project proponent.

Organization.

D°Pmment npphcable norms and standard fixed by thé GOVemmenL
24: Prbvnslon for two. tonlcts and hnnd pumps should,bc made at mlmn&ﬂ“’-

-as per sustainable sand mmmg management guldel}ncs 2016

punitive actions as per law shall be. initiafed agamst the.afithority lssulng the cluster Certificate.

arca cqual or more than OS ha. the E C 1swcd w;ll smnd revoked. Fop b
28 Thc MoEF&CCISEIAA or -any olhcr bompctcnt authonty rnay, altc |

acuvmcs from river bnnk ‘ié\* AN gt ’,»' '&a Lo X -.«'p\,

+°1 30! Any appeal against this cnvu'onmenta! f:lcaramx shall lie w g‘iﬁqﬁa{l nl'G
"'.’ if prefcrred within a pcnod ‘of 30 days as prescnbcd under?
L 'Env:ronmcn( ‘Appellaté; Authonty Act, 1991@%% & *@R‘fg}&?{;‘»
e RELLY "-'l A "’“ 1&.‘.

A v‘ ’g-
a‘f‘?{ 4
.. 4 #
ot .‘.Mu‘"‘
O r

a0

17. Water requirement details along with source of water and the permission/ agreement with

18. Submit the Hydrological study report of lease area that the quantity given in Lol will be

22. A separate Environmental Management Cell with suitable qualified pcﬂont:el 3:“::’ bz?::z
under the control of a Senior;\Execunve, «.who will report directly to the

rt
23. The °°Paclty of truckslu-actor for 1oadmg purposc\will be in tonnes as per Transpo

ft
25, Mmmg should be done by Bar scalpmg mcthbds extraction! nypxcaﬂy 0 3 -0.6morl-218)

26. If in' futurc.this“1éase arca becomes  part of cﬁl?fu otj equal fo ‘or- morc than 05 ha. thc.;n
additional conditions based on ‘the EIA*shnll?Uc 1mposcd“r‘1'he lease: holder’ shall mandatol'tlhy
follow cluster condmong “otherwise it wnll'zamouﬂbto v:olauon of E.Q co dJ:;nons If the
cemﬁcate related to"cluster provided: by the competent authon found false or inicorrect then

27. In casc ii"has been” found that the: nE'C obtamcd y provx;lmg 1néoirct;t un.fonnauon,
submxttmg that the distanice’ betwecn he two adjommg mines is greatg{r than'SOOmt:.,fnd area is
less than 05 ha, but factually the’ distance is less timn 500 mt and the mine ls.]ocated }gluster of

i =1 K _________ igan? i:e ngoud that n-umng"‘\‘vnll b H&nq.%m river :

peen'l‘n'bunal
on»l’ly'{b ¢ National

R é“-;‘ Sy il
' %’ &,
S. NO .}\5. X A
V3w S
Tl

I - L5 é‘ ae

High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project

i1 The Environmental clearance shall bc mibjcci to ordcrs of Hon'ble Supreme Court of India, Hon'ble

g *The, project proponent shall obtain forest clearance under
Act, \986 in caso of the diversion of forest land for non-fo

i <22 [ “’

Test purposo involved in the project.

the provisions of Forest (Conservation)

1.\3
L

if applicable,

hv

lnn & w 'an
and approvcd by the Chicf Wildlifo Wardon, The recommendations of tl\;l:::;ix::n;::s,}j.?
SIAUPIMINIATG810/12024 a . bt

Sjcot proponent shall obtain clearanco from the National Board for Wildlife <]
»

- "_——'.;
4 .The'project proponent shall prepare a Site-Specifio Conservation p
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§. No EC Conditlons
& ‘ i ith the State
Conservation Plan / Wildlife Management Plan shall be implemented in consull‘litlbtﬂh w;tix-monthly
Fomst. Department. TThe implementation report shall be furnished along with the
compliance report (in case of the presence of schedule-I species in the study area).
3 isions of Air
The project proponent shall obtain Consent to Establish / Operate under “(‘:::ur:‘l"z?l’olluﬁon)
1.5 (Prevention & Contral of Pollution) Act, 1981 and the Water (Prevention & S
Ast, 1974 from the concered State pollution Control Board/ Committee.
Ground Water
1.6 The pr?ject proponent shall obtain the necessary permission from the Central
Authority i SRR
: > et S id Waste
1.7 Solid/hazardous waste generated'in the fniries needs'to addressed in accordance to the Soli
Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.
g =5 > ) ¢ . st E d Of
1.8 Permission of power supply to be taken from thi¢,concerned authority for meeting pOWer o
the project site.” i s e 38
% ‘_‘4\ t 2 .{‘ on ‘\}4. - —
o %3 73 ; g P ¢ dxobek imi
The maximum .production %f'vpnkzpmdfaiom’n? anygiven time shall not exceed the limit as
1.9 e 3 . j T , :
prescribed in the EC. 1. Dot A v :
Fas L “hy WS L HEeT T & L -
e s} B e T Y LT i o A TS . 1.
1.10 Validity of EC is as per life of the niine méntioned in EC letter or 30 years:as-per EIA: Notification,
v et e N e RN A ., e -
2006 and its amcndmentsthen;m % ) A Y 57 W T ek
i 7 347 2 T o ¥ Fo g
2. Air Quality Monitoring And Mitigation Mc'asurc;'l.' BV g Ten il R Y ' *
v 3 B 1) LU RSN} g 0
S.No = R ns: g
Tl S S y Na P

2.1

| ‘regular air monitoring stations as per the requirement apd!ﬁﬁinon}tSd]fﬁiféh’fﬁiﬁﬁfi‘c SPCB
:.‘_ . D '....,r _-.._".: ’-‘-“’}.. ‘\:‘Z\ AR >'~‘ ‘. ‘;‘. -"_ l:..a . '.;‘ ; :ﬂ"

e

. o RS T T LA W - e L -
 Adequate ambient air quality monitoring stations shall'be established in'the.core zone:asjwell as in
the' buffer zone for monitoring of pollutants, namely paniculatcs.-‘SO‘:Zsf'gna ng.";lpgation of the
stations . shall, be decided based “on'’ the “meteorological data, g‘topoémphicﬂ’ ,f;‘amms and
environmentally and ecologically sensitive receptors j‘n_,cohsultntii:}mﬂithih‘?&(ate“kblluﬁon Control
b i LT RE ERL o e BN o o e R - T N TR e

Board. Online ambient air quality monitoring station/stations gxgy;i_lsq.b:.xpg;tal[c_glg addition to the

2.2

T D T R S, TS L1 T

The :Ambicnt Air Quality 'm°¥“?9!’:‘.’54“5.‘%7:9.1—‘2?9“'?%?7'.,_“.“-7t.’cr?af‘tiﬂi.gﬁut to ensure the. Coal
Industry Standards riotificd ‘"deqSR;’?z:tBZ‘gﬂf“%Sh‘,,?*{"mb&»2000 and as amended from
time to timc by. tl}t;r Fgr}l_ml~P9.ll_l§tiglgagg{lg§l:§o_;\" [ fg,tti\“_";':g.‘&'x{bjei’\"t"air quality and heavy metals
such as Hg, As;.Ni; 'Cdj; Cf and ‘othery monitoring/data’ishall be regularly reported. to the

Ministry/Regional Ofﬁcei‘nﬂt‘gmﬁq_TB{ﬁ:G?&fk:&&?

Transportation of coal, to the extent if permitted by road,
trucks/conveyors. Effective control measures such as regular wat
/mist sprinkling etc., shall be carried out in critical areas prone t

shall be carried out by covered
er sprinkling/rain gun/ Fog cannon
0 air pollution with higher level of

Ppaniculate matter all through the coal transport roads, loadi

ng/unloading and transfer points.

dust emissions from all sources shall be controlled regularly. It shall be ensured that the
red tha

air quality parameters conform to the norms prescribed the :
12:1 Board, ¥ the Central/State Pollution
I 3 5
" Major approach roads shall be black topped and properly maintained T
. A - / -.' . 3.;» f’;f“’ . .
N a— — i
8 d ; R
AJUP/MIN/470819/2024 A fl,uW/ A pagesol 16
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EC Condltions

PP to install solar lights along the road used for transportation of coal to i e R
and also seck its maintenance,

2.6

The transportation of coal shall be carried out as per the provisions Sl 4 propt:s;gs‘l:‘ athe
approved mining plan, Transportation of the coal through the existing road I’assmsh :xld be "sz
village shall be ayoided, In case, it is proposed to construct a typans rosd ltt::dc.
constructed that the j impact of sound, dust and accidents could be apPTOPm’wly mitiga

2.7

les engaged
Vehicular emissions shall be kept under control and regularly m°n"°'fd‘ ;::l’l t:l:r:;:‘:e fm:'agthe
in mining and allied activities “shall ;operaté : only,.aﬁer obtaining ‘PU
authorized pollutlon usung ccqlrcs &

2.8

-
- - = z
! o

ided with
Coal stock’ pllc/crushcrlfccdcr nnd brcnkcr matmal tmnsfcr pom(é shall.mvanablybb: r::’::’s: i
dust S“Pm'css:on system. Belt-co:’wcyors shall Be' ﬁllly covercd to. a\io:d u;!an’!ls oot
cladding” all along the conveyor wtry sbouldid ,mdde to woxd alr bornegd t.

operated or- ﬁttcd thh dust extraclors ey Dy
o A1

o~
NN, |

5 o
Conl handlmg plnnt shall b\opemed w?tﬁ eﬁ'ectr?e conqol mcasuxu
parameters. Exmronmcn(al fnendly sus(amablc (cchng}ogy shou”ld}be xmplemcnfednfor’mmgatmg
suchpammctcrs e % s ST e . A

\
PN =
e ‘.,1 ’,'r{' s .-'""r Veterm, \'" .‘.r’. \uf° -

2.10

Adequate number of Fog cnnon (mtst sprayer) shall be mstalled to reduc

at dmt gencratlng sources wrth time, bouhd acuon plan \
V * of 27 ¥ v.’ ‘; ?. g

2.11

PP should Install Wind' breakcr/shxeld amngemcni’ along the railway si
propngauon in upwind ; ducctlon S _"; i

l_'lA

i ,‘n i‘ -t

e

2.12

O
b

b3 A

. IS e ' £ 5T

: Post envxronmcntal closurc tblrd?m mom?onng by rcputcd instituted qxf’axr quahty, whter, land &
sonl eic shall be carried out and’ anal}gcd ‘With® £M'P measures atﬁ':ggular‘ ‘g;!tcrval z suitable
.,-ecommcndauon in this regard,: sha}l b? furmshcd to IRO, MoEF&CC!p‘o?fi: lidnce. The data
u§cd for! analysxs shall be “‘Pbtamed 'from continuos AQMS, site qu&ﬁe l@at og'%ﬁxm'% Also third
party shall analysw the lmplcmentauon of xg:rxdnvcrsion. meeling g,,.toa € fcq et

;é'ﬁxcnt of project
,rcmrt Al “3"“'7 - G R - *f"r. Xy c}f}*ﬂ"’

- T80 1 el

-

S b ey ‘ S h#,}‘-‘f"ﬁ"ﬁ:”?
3. Water Quality MonitonngAnd Mntng;ggn&‘leasures 25 h _v;j RS e‘ N

A it ke
—

T

S. No

4"“*‘ mgv.,-a-ur
.“Eé‘ ond ons‘f‘.;“
¥ &-q, M b" %&;

3.1

v‘/-v

The cffluent dlschaféc (ﬁiino’ \{aste‘mf g R§"°P efﬂu,_.m) shall be monitored in terms
parameters notified under the Wiler ASt lﬁ’l Coal Industry Standards vide G of the

SR 742 (E
25th September, 2000 and as amended from time to time by the Central Pollution Control éo:,:atcd

’"‘& "ﬂlc.%hnitoring dnta shall be uploaded on the company’s website and display

ed at
e location. The circular NoJ-20012/l/2:06~lA A1 (M) dated 27¢n M:y“:o‘(;;ojicsz:x ::;eba;:
t, Forest nnd Climate Change shall
Miltllg;: Environmen 8 also be referred in this regmd for its

%gulmmomtonng of ground water level and quality shall be carri
et “Jease area by establishing a network of existing wells and const ¢ out in and around the mine .|
M Eiid

SIATUP/MINI470818/2024 3 Nudurs~

ructing new pxezometers dun’ng the :
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EC Conditions

pre-monsoon, monsoon, post-monsoon and winter, The ground water quality shall be

once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

mining operations, The monitoring of ground water levels shall be carricd out four times a year i.e.

monitored

2::;?"“3 of water quahty upstream and downstream of river including pons,
the Min? ut once in six months and record of monitoring data shall be maintain
stry of Environment, Forest and Climate Change/Regional Office.

lakes, tanks shall be -
ined and submitted to

35

Ground water, excluding mine water, shall not be used for mining operations. Rainwater

shall be implemented for conservation and augmentation of ground waler resourees:

harvesting

3.6

The project Pmponent shall not alte; mnjor water channcls % aro
cmbankment shall be provided along the side of the river/allah flowiny
mine. Tbe embankment constructed along the river/nallah boundary shiall be of
and critical patches shall be strcngthe’ﬁ'é‘d by, stane. pntchlng on
- plantation soasto wuhstand the pcak water pressurc prc\fenhng any ¢

und the site. Appropriate
g near or adjacent to the
suitable dimensions
the river f'font’snde, stabilized with
chanoo ofmme inundation.

3.7

Garland drains (of suitable rsnzc, gmd:en\?mnd lcnglh) aroungfhe cntlca‘ amsj,, ..l
low lying areas, shall be de;lgncd kccpmg at Jeast 50% safcty margm ovcr an

sudden ramfull and maximum dlschargc inithearea adjommg the n’hnﬂr Sifes. The,
shall-also provide ndequate retentwn penod for a‘llov'ix proprer séf(lmg o£

runoff ; o B e —s.
d """ .'\:"

":-. ~ P .
v L. v VA --.'\. -}?-i >

e mme shaft and

d %{c the peak
§

?ilt matenal;:ﬁhe surface

3.8

The wa(cr pumped out from the mmc, aﬂer snltatlon,;shall be utilized §£ 52

pamcularly after monsoon and mamtamed pmpctly ‘; f ¥ ; E--' {4 :
?l'ﬂ ‘-"\ T“._' "

- watcring the mine arca,;roads, green' belt’ dcvdopmcnt %tc. The drains shall bc rc ilarly?

39

LR j'ffn.e msta]lcd for tn:atmcnt of ¢ domcsuc waste watcr.- Sl
| l ad ¥ h‘d’

.'Qiand {he Rules made thercundcr, nnd as) amended from time to hmchdrand
.'=!nsmllcd bcfore dlschnrgc of workshop “effluent. Sewage lrcatmcnt' &iﬁﬁf glé:

'\"ﬁ“’n
“‘9“" - )u‘l

o B8 B

".'tmatcd 50, as to conform to- thc standards pmcn’bcd under the Envu'onment (.Erotectxon).Act, 1986

q\'ie‘éapacxty shall

lndusma wnstc watcr'ﬁ'om coal handlmg plant @nd mme wntcr shall«be@mpcdy‘cbllwted and
¥

trap shall be

3.10

” Aora;.n

project t authorities shall,inc wﬁlcg gwrcmcﬁ'f of
duc'to’ dcwatcrm;, y of mm e of &% R a% “’i\k o ’
e od Y l‘), ) Tx‘ e

w;"%‘fﬁ ":‘-,

3 rAdcquatc groundwater recharg_e measures shall be ,akeg‘gé% ﬁ‘g%;&}w&o und e
n 2 ¢: lllagc wells go dry

3.11

'

The siiefach’ dramagc ';:"‘ llfd "s%ﬁlco w&
hons it

affected by the” sd}d;ni ni gé;_ Pm

,f-_

~? '{LWT—

S ﬂilg,mﬁlm for the arca of influence
LS + %e*g'ar ‘considering the presence of

nvcrlnvulct/pond/lako etey thhumpf .6 f» mx'._ },‘acu tics on it, and implemented b g
proponcnt. The surface drainage plan and/or any diversion of natural water cours h); the project
the provisions of the approved Mining Plan/ EIA-EMP submitted to this Mini es shall be as per
/. should be done with due approval of the concerned State/Gol Authority, Thsny and the same
.J}ﬁt;;ﬂlqnent to prevent any danger against inrush of surface water into the mm:s‘c‘onstmcnon of
0

and.around the coal mine upto a distance of 5 km. A revarinn /ripari
‘and management plan ghould be prepared and implemonted in cOnm‘an e
water resource department in the state government, tatio

SIAJUP/MIN/470819/2024

Cosystem conservation
n with the irrigation./ !

ﬂ%Pc\apgrovcd mining plan and as per the permission of DGMS, R i g g
T
project proponent shall take all precautionary measures to ensure re oy
verian/ riparian ecos
ystem

oy
u-:‘:.‘, L

1.W
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/ EC Conditions
e
D i .
3.13 in‘f,lt:::::c ";_‘“‘“ ‘h'." be providing to the residents/villages which are coming under the zone of
; : ¢ of the project due to ground water extraction by installing a RO plant with proper supply
line and Taps within 2 years
o T':; (:bselete technologies for sewage treatment shall be implemented. Construction of Sewage
. K ;m:;t Plant with latest technology should be completed within 2 years and treated water shall
used for plantation. CTE and CTO of STP shall be obtained as per the norms:
4. Nolse And Vibration Monitoring And Prevenﬁon
5. No T e e e
F STt S EC Conilitions™y
Adequate measures sball be taken for, control of uorse‘ levels as pcf"Norée Pollution Rules, 2016 in
the. work chrronmcnt Workers engaged m blastmg und dnllmg opemuons,nopcmtlon of HEMM,

“  ete shall be provided wrth personal protective equrpments (PPE) like car’ PI“ES/m“ff’ in conformity
“with the prescribed norms and guidelings in, this regnrd.' te awareness ngmmm° for users
to be conducted Progms in{ {rsage of such ynceessones to be Q‘h!ml’edl' A ?7‘__

urdelme§ to assess norse exposure

ce to pmvnsxonsngp

The noise._ level survey shall be carried ‘out as’ per the prescr:ged g
4.2 of the workxnen\at vulnerab]c pomtsﬂn-the-mrqeapremrss‘;.nnd reg_ort dn: 15!5 fcgﬂtd shall be
submltled to the Mmlstry/RO on srx-monthly basrs.‘ i : :
l v- n, \ Ves i e
, v ¥ (:, %e i !_..;
5. Mining Plan- i ¥ e R R LS O
~ex Tk Feed 5% 'lu X . VIR < g ¥
S.No . W, P EC donanio i % 3
s B ol 5, ag,. T § :'x'
1 b T W R o
5.1 oty 5‘ Star'Ratmg is mandatoryto obtame 2 r(uf' catron as" perdgmdelmes of ls;mmstry of C al
o P S ,‘ - A

52 e 5 M ining ' ‘shall be carried out. undemstrrct-ddheren 7 “*‘-"ﬂ" é’s"&(ﬁ? 1952 and
subordmalc legrslatrons made therc-under as upphcablz NN SOt
A 3 ol £ f "Fr'?'f "' n.b»‘hb.
_,%'i?.éaé’) t\l Lo ".""'z
ork shall be made

S
}yro ntxliore%stan Cllmate Change

" hWEEA

. mmg method i e."UG{o ) OC; caﬁendar pIo

ik ‘No change mv
53 wrthout obtaxmng pno% appro al. of thc Mlmstry,‘of
kK r"',;v' ARSI

v, iy
C &/ '
(MéEE Q .e?' ,ﬁg '-.1*“‘ ““"& }L{"" $> (r‘; {&4.

r'.,‘t

Mining shall bc caméd ol (e}iié;;zh¢§PP{OVcd mlr@&?l (m%lq‘ﬂlﬂk’ Mine Closure Plan) abiding
e by miing lavs p?ajg‘iﬂ‘g a!-m mng °5'z k% rcu’lars issued by Directorate General

Mines Safety (DGMS). é{,\_wv a8

A cn'z» 9‘.w

ironmental conditions shall be rendered crgonomic and air breathable

Underground work place envi
onformance with DGMS standards.

5.5
with adequate illumination inc

arried out in forest land without obtaining Forestry C|
1980 and also adhering to The Soheduled Tribes nn?l' 0 t;::a;::dré pml’ Il:orc:s:
Act, 2006 read with provisions of Indign Forest ::: 19021.;3

iping shall be ¢
wation) Act, |

el|érs (Recognition of Forest Rights)

.efl {1

‘E{fons should be made to reduce encrgy and fuel consumptio R

sc of renewable encrgy, Ption by conservation, efﬁciernc}’

s

improvements and u

«nl'f"' -~

/JW o
Pt f Pagerf‘lB
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Tranportation by Railway Siding shall be developed to avoid transportation by Road

6. Land Recalmation

e

S. No

EC Conditions

6.1

e

Digital Survey of entire lease hold arca/core zone using Satellite Remote Sensing survey shall be
d report in 1:50, 000 scale

carried out at least once in three years for monitoring land use pattern an .
or as notified by Ministry of. Environment,; Forest. and Climate ChanEC(MOEFCC) from time to

time shall be subnuttcd toMOBFCC/Regmnnl Office (RO).

6.2

handed over to

Post-minin land b ¢s and shall be
g c: n:ndcrod usablc fo: ngncultuml/fométry PU‘P"‘ £ Mine Closure

the l"=sl’¢<‘-llw.'. State Govemment, ‘as specified in the Guidelines: for’ Preparation ©
Plan, issued by the Ministry’ of Coal dated ZZlh August 2009 and subscquenl amcndmcnls.

6.3

AT .-,., ._l
-~

ch“lnr momtonng of subsndcnce movemen i6n lhc surfncg:ovcr and. around the workms areas and
dts impact on natural dmnagc Janam watcr bodxes. chctatlgsfx, stmcturc. r’oads.and surroundings
shall be continued llll. movement ceases complétel I “case of obscrvatlon,of”my high rate of
subsidence beyond the“hmlt prescribed, appropnatc c}fcctwc.mmganonmeasurcs shal],.bC taken to
.avoid loss;of hfc nnd mntcnals Gracks should be"effecﬁvcly plugged m wuhcball'ast and clay

=2 <A v,
soxllsmtablc material,  © A A ¢ o 5 SRR, "y
il s NN AR Tty | D

N
o -

» oI
15 1-‘\ ¥

6.4

> -.\_ _ ~~‘ Y,

Rt et
- Fly ash’shnll be used for cxlcmnl dump, of overburgcn, backfilling or: towmg of" n"imc as per

prowsmns contained in clause (1) and (i (i) of suboamgraph (8) of fly ash notlf' catnonxssued"vrde SO
2804 (F.) dated 3rd Novembcr, 2009 as amended from’ txmc to time. Eﬂ'orts shall be: made to utilize
gypsum Lcncratcd from' Fluc Gas Dwulfunzauon;(FGD)ulf any, along iwnlh ﬂy ‘ash’ forycxtemnl

=
X

;| -dump c of overburden, baclcfillmg of mmw Comphance report shall be sﬁ'bmltted to’ ilegional Office
ST

;4 oy Lg.,'l.‘ :{.(.

‘of MOEF&CC CPCB and SPCB.‘ T oros P J G
31 Sittpe,. i

6.5

&3 ‘3% v 5 m—;,& I --u),‘,
A scpa}mte team for subsidence momtormg"and surface mitigation ;‘ncasumlshnl'[*bc consti tu!ed and

‘cantmuous omtonng & unplcmentahon of mnugat 0 measures, bc!ca‘l"ned ot }
At ? 3: !r.ls'-r- it B2 “‘;ﬁ ~-""-~,~ 450

6.6

.:." \,X._ ¥ n a

A, R A e e AN ‘g:cy'
T orough msgecnon of the mme easé“area for any cracks’de\;eléacd :l-.;hgs ce due to mining
achv; ncs bclow ground shall bc camcd outto prcécit “42‘ 1sh of.walcr in the mine’

*'f. S L i o TR

6.7

T *..u R
Natnvc trcc spoc:cs shall 3 scl_ccféﬂ and plaﬁ(&l ovcgnrc@‘:mg_tcd%y;s_uﬁgdcnce

B e By g _arwr_’ "'1’»,

6.8

¢ A A A,f‘ N _@N‘:{}'M
The pro_jcct propont;gg ght‘x.ll'@nlgo‘x}gccs]smy:n ‘emtlvcgmggcmcms‘ if grazing land is involved i

core zone, in consultation .wuh'i c Stafe’s Ve c’lfﬁlo provide alternate areas for N in
if any. In this context, the project proponent shall implement the directions of Hon'ble &g:;: :lngc;

Court with regard fo acquiring grazing land.

mman Health Issues
Pl \\

; ‘;'",'«;'r N, EC Conditions

_ monitored.

SIA/JUP/MIN/470819/2024

P /ﬁcquate illumination shall be ensured in all mine locations (as
Per DGMS standards) mj
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ge Pre. Je,c' proponent shall undertake occupational health survey for initial and periodical medical
amination of the personnel engaged in the project and maintain records accordingly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular perlodic heel check-up,

0% of the personnel identified from workforce engaged in active mining operations shall be

s.ubjccte(.i to health check-up for occupational diseases and hearing impairment, if any,
time to time,

7.2

as amended

tective respiratory

Personnel (including outsourc ing i
g ou d shall wear pro
ed employees) working in core zone fety and health

" g::ices and shall also be provided with adequate training and information on 52
ccts, e ‘

JvA -
. %

74 Skl training a3 pér safety norms specifcd by DOMS shall bespioyided to all Workmer e
the outsourcing employees to ensure high safety staridatds in miness. .,

k MRAas BRGNP TS T iR B T o v":\-.s
75 Effective_arrangement. shall_be, made sto -provide and maintain af ‘suita

1é~poinu conveniently

it ; . ERARRTo AT AT ) R W MEEST
situated, a sufficient supply of drinking water for all the;p:rsarx_s qmplgypt_f._-‘
Y L4l X o P oy i 3

o .'.-::.

o

= o LY

| Implementation of the time bound aéﬁon";;fan onilie issues raised during the publi 13?‘“ ng shall be

ensured. The project proponent shall undertake all thcwt“éskslmca,gl?ﬁg as PSE%EE“ﬁe‘R?“nd Scgon
7.6 plan ‘submitted with budgetarys provisions during, the ;}ulﬂiq hearing: ‘_‘?""9““9? shall be
compensated as'«per the “norms - laid ﬁldci\gn',f;iq"‘. the !}&ﬁ Po.l{sé
_ Govcmggg'ént/Ccnu-al Govc":mlﬁgg;-;ag upp!nc&b}g\’g},: ‘

[ i T il v e DR
* The project proponent shall follow-thc:’tixitigatioq:r_pmgmrcs provided inith xnwgr)‘f!sf;gy No.Z-

11013/5712014-IAT1 (M) datcd 29th} October,:2014; titled ‘Impact.'of mining_acfiyities on

4

s
<

7.7 is o WG . .5 Nk NI L o g A 4 o as P Ty SRR < X
habitations-issues related to the:mining projects ‘wherein habitations agg;rvl_l.lggc.s: ax;:ithg’ part of

ming lcase arcas or habitations and villages are surr ounded by the mine lﬁéas, asearea’,, o

2 == ¥ TN 'y iy Raer  woghma, ACF g ':_- & e . .”:j:‘ .':‘ . " "-"7"5’%'

] SR e, N5 S ST IR A 3 e
- | PP.to conduct need based as:.gess:qlqnt;survcy of the area to for in ordgijg;dcqjge the ﬂ‘ét?v*é’nics to be
78 & cgmégl under the CSR and to :prp{ri_de'd(.:t.iigof: the activity cgniﬁdéiégf;@ih'gdégua‘;g budgetary
Brovisios L : R A A
_ Ben A i
S T 1

T T T AR ot SO . Tk A SRR e YA STy
, PP'should conduct cp;dcm:ofogystud? ,a;o':(gnalysu of mixdxs%@w&%' Meterminants of

&
g ixeafthand diﬁsgaée@ﬁﬁditiggfsj,n»dcﬁncd populations).- ¥ %"‘3%_‘}:}«‘, S )5k ‘.r"," !
T A U Pl 7 1o AU AR, LT S RGN

~provision and time bound action plan.” ** ° {is
AN RPN s e 'l T ‘&*‘:‘v&

s
"t

-, - e
£

AA LT
el b

—

T
-

s T Agete i g, RO AR e
Permanent Health: care,{g’énljj,-ggogygfggkﬁgg@s%ﬁﬁ%gm of project boundary
A

Pt d
S
v Al G

7.10 T SR WP e
for the local people, 27 Fial Shlg e arde g i [ anibie
=R pﬁ_’n P ‘.ZMf' “ . F' " ?‘2@#"
IV AR . P

el ot e S P L

LREE STy v i MR

741 PP mustensue o ssisehey Ecned K sk in oder fo provide ssistance o the
nearby villages located within the:| 0 Kt radius;buffer Zone (If required)

e —

PP is asked to also identify the rural areas for installation of solar light with its mai .
72 the study area of 10 km radius buffer zone with time bound action plan intenance within

al & &f Renewable Energy so
713 PP to tf:kc measure for ML-\_\, Q\ T8y sources in nearby nren falling within 10
km radius ;/ N

[AGIUN

s of T oG
8. Corporate Environment Responsiillity - - | e
&y Ehet

- AT
A

! ‘ oo o '.-'“ R “-r;".‘
SIA/UP/MIN/470819/2024 o SIH8 - ‘page 11 of 16
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801

gl‘;c"'::gpa;geshall have a well laid down environmental policy duly approve by the Board of
proper checks e:: ironmental policy should prescribe for standard operating procedures to have
Siniic and balances and to bring into focus any infringements/deviation/violation of the

nmentallfomtlwxldhfe norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation ~ of  the environmental/forest/wildlife
nomms/conditions and/or shareholders/stake holders.

8.2

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up v under the control of senior Exccutive, who will directly to the
head of the orgnmu(mn

2
A

8.3

Action plan for unplcmcnung EMP aiid cnvnmnmcntal conditions along with responsibility
matrix of the company shall be prepared and shall bé duly approved by competent authority.
The year wisc funds carmarked for énvironmental, protcctxon nicasurcs shall be kept in separate
account and not to be dwcrtcd for:any olher,nurposc Year-wise progress of implementation of
action plan-shall be ;cportcd “to the MlNS@?RCgIOnBI {Office: along vnth,lhe Six Monthly

Compli R & %
pliance cport - ‘1 %4""/ ]‘ é"":?m ‘. L ,4&3’

84

. -3 .
cnvu'o?mentnl audit shall bc camcd out s, A {ag‘ . ;:F'a

Ty e

Self envnonmental ¢u£t shall be conducicd, nnnually *'E!ﬂ'Y\.

WA ¥ Sa I

8.5

) mvu'onmcnt paramctcr w:lh rcspccf to-air- quahty and water (surfacc,an

'Engmccrs, Laboratory chemist, and staﬂ; for momtonng of air, watcr«qpalxty‘pafgmetcxs on
" routine basis. Any non-lcomphancc or. mfrmgemcnt should be rcportc& lo th&concemed

r‘ ~ e "74“'-;" & "’, 4’—‘.
PP should cstnbllsh in. housc (nt project snc).‘envnronmcnt labogatocy,for mmmcnt of
d 3‘3- d. . *gcdxcatcd
wam to oversee environment management shall be’ setup which shoulcf compnsc of Envu'onmcnt

. Y

aumonty 2.3

S EC Condmons
f" Py 4

,{..m. %‘“

'I'hc PrOJcct proponcﬁl ishall makc public 2 cnvxronmcn ‘ef
'thh the! enwronmenfal condmons and safeguards at their u'
9.1 in‘two’ local ncwspapﬁgs of lﬁc’DtsMcl J}Sm%é‘ﬁw‘ﬁic

4|—‘ S ‘t
grant j&t}&w project along
miﬁeml emsmg it at least
'éﬁp xha lzbc'fh lbe vemnacular language

A
within seven days and fﬂ, 1 i}fff n“i“i‘““‘“l t\bg\\g g _:' df’;‘,‘}.‘-‘.},‘i@l“jm proponent's website
permanenly. 1 A7 % £ HINEL s‘ "Sh Voincad®
The copies of the enﬁmgméh ﬂl d‘jﬂ*}_f‘fq‘ '“'J t’y the project proponents to the Heads
9.2 of local bodics, Panchays ts {md*'Mummpil diw in addition to the relevant offices of the

Government who in tum has to display the same for 30 days from the date of receipt,

The project proponent shall upload the status of compliance of the stipulated environment clearance

9.3 conditions, including res wd data on their website and update the same on half-yearly
basis,

9.4 stipulated envjro

-monthly reporis on the statys

of the compli f the
\ an)the websito of the mi mpliance ‘0
{ ng# portul nistry of anlmnment Foust ‘and

‘W"“.."@f —

SIAJUP/MIN/470818/2024
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9.5

The project proponent shall submit the environmental statement for each financial year in Form-V
to the concemed State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.

9.6

The project authorities shall inform fo the Regional Office of the MOEFCC regarding
commencement of mining operations.

9.7

The project authorities must strictly adhere to the stipulations made by the State Pollution Control
Board and the State Government.

9.8

- . w4
Ty

The project proponéit 4hall abide by ‘Il the ‘comiltinénts. and recommendations mad; f." "::
ETA/EMP report; commitment made dtmng Public Heanng and also that during their presentation |
the Expert Appraisal Commmcc ¥ - P

i , > W TR

9.9

No farther expansion or modxﬁcanons i plantﬁsﬂall be carried out»Wlth' P"°" approval of the
Ministry of Envuronmcnt, Forests and Clxmnt:( Chmﬁe(hprF&CC) T

9.10

" T n‘a ' Jg
Concealing fucmal data or s{lbmxsswn %f false/fabncated data’ ’inay result in. rcvocahon of this
envuonmental clearnﬁ'éc .and attract acuon -under thc'\provxslons of Envu'onmént (Pro ectlon) Act,
1986." ", e t g-’g " " 2 a2, ‘lf\,’" w-y .

- - -~
"0.1 .,\, e ..,"q,'

9.11

(A '}“

1t e'?fcleax}nce, if unplementatlon .of any ‘.of{'/.

9.12

Thc Mxmst!y rescrves thc nghz o supulntc ndd}llonal condmons if foun&’ncccssaxy 'l'hc‘C'ompany
‘in a time bound manner shall lmplcmcnt tlme condmon?s; e, : >

O 03 o ok wal ‘- !' Pt i S iy

9.13

ik fam e A

N The Reg:onal Office ol‘ tlus ansuy/shall momtor comphancc of thc snpulatcd condmons The

project authormes should extcnd full coopemtxon to the officer (,ﬂ}?ﬁm&chlonahomcc by
fumnshmg the rcqulsltc data/ mformanonlmomtonng reports, .

9.14

.'ﬂ'&" _____

LA The above condmons sha( l'be'e ‘enforced, mte;alla un}er the p?y On‘g*rof \ﬁwﬂelﬁ(l’reventxon &

'Contml of Polfuhon) Act, 1974; the -Air (P (l’ﬁ:vcntlon.v Qlllmog y Act 1981, the
'Enwronmcnt (Protcctwn) tAct, 1986, Hazard m‘ W asta; )
2 I el €| t
Transboundary Movm})ent) Ruleﬁggow anq ﬁ'\‘é | b??'Pu fﬁl“yi:‘s:me 'A%(M&nt, 199% :;:: \:::g
their amcndmcnls nq,d‘Rulos an(?iun olhl:r ordctk passcd by ﬂo‘t{ c' Upreme Court of fn i
High Courls and any’ oif;e Court of Law,mlnhng ?o“ff\e suLBJec nae tag:
B c

"‘ ’ &l "l r""@' } > “’ oY “Mi{l“

9.15

e q.J.“‘ %
The proponent shall aBld by“’ﬂlmhg"’% énimﬁnﬂ ﬁ‘wr;\mcndan —

report and also that during prtséﬁtaﬁbn.td"‘i FAC Al the commitments mad: :n‘:;\ the EIA/EMP
during public hearing shall also be implemented in letter and spirit, e issues raised

Compensation of the land acquired for the project shall be settied ag
facility of drinking watcr, plantation and other social amenities sho
villages,

per the R&R Policy, Adequate
uld bo provided to cstablished

\
Thc lllumlnntlon and sound at night at project sites disturb the villa
8% in respect of both h
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and
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EC Conditions

/ Ith in the villages
/ animal population, Consequent slecping disorders and stress may aﬁw:,::e ,,:;::mal noise levels at
/ located close to mining operations. Habitations have a right for mu: disturbed; by orienting the
night. PPs must ensure that the biological clock of the villages hl “:k well within the prescribed
floodlights/ masks away from the villagers and keeping the noise lev
limits for day light/night hours
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g AEAY g et
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Project Details Informed by the Project Pro

about their project -
1. The environmental cleara
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Annexure-2

A presentation was made by the project proponent along with their consultant M/s
Environmental Research and Analysis to SEAC on 16-08-2024,

The project pro

ent and thelr Consultant

ponent, through the documents and presentation gave following details

nee is sought for “Sand/Morrum Mining” at Gata No.-73/1, 73/2,

77/1, 71/1, 89, 101/1, 102/1.Village:~:Sandi Khadar, Tehsil- Pailani District — Banda, U.P.
(Leased Area-27.0 Ha), M/s New Euréka Mines & Minerals Pyt Ltd.
2. The Terms of Reference in the matter were Issued by SElAA, U.P vide Letter No.
257/Parya/SEIAA/8081/2023, dated 18/10/2023. .
3. The Public Hearing was organized on 06/04/2024. Flnal EIA report submltted by the project
proponent on 27/04/2024. A
4. Salient features of the project’as submitted by the pm]ect proponent o
1. On-line proposal No. ; SIA/UP/MIN/470819/2024 _
2. File No. allotted by SEIAA, U.R"3 /| 8959/80817. ,;,.,,;,
3. Name of Proponént - %7 | M/SNew Eureka Mlnes & Mlnerals put.ltd . %
%= . |.Director Shri Himanshu Meena $/0 ShriRiL: Meena
4. Full correspondence address of «'_ | Address- H.l.G.-01, Peptech Town, Chhatarpur (M.P.)
proponent ' Ny | &Rfo Needad Harmada Jaipur (Ra]asthan) s
5. Name of Project 47~ 5| Sand/ Morrum'Mining Project "z T
6.. Project location (Plot/Khasra/Gata , .Gata No. 73/1,73/2,77/1,77/7, 39;101/1'91024; 3
No) Y ‘ 2TV~ ! " ® .2
7.._Name of Village :Sandi Khadan . ¥
8. Tehsil 2 , - " ['Pailani; " :'.‘5 3 Ty U e e Y
1 9. District.. -« R T ;51;‘ ,::' [ R
(7107 Name ‘of Minor Mineral __ % - _ Sand/,Mo'l"riJm WALy '. T
11.:Sanctioned Lease Area (in Ha.), *-."*|26.62 Ha..~" ,.*~ 2 )
“12.. Max. & Min " mrl within leasearea.| Maximum & Mlnlmum mRL 1‘13"“ R &:110m
EPH0 T Rk S N ‘respectively ,':ff'm Lf L &,l"
13. Pillar.Coordinates (Verified QY'QMQ) GPS Coordinate of Lease*Area'ﬂize 62Ha; ) zy
13 Wty 4 "'J%‘;‘;; Y | [S iRINER ¥ Latlttfd”(N)‘J _‘[ongtﬁ e(E)
EE 4 | 25%6ue N arama a0
v ,' : .{‘ 4 < 4 ‘:’25‘42'4-1"3‘4" G E =80.19.27.78"E
¥ B &0 o k 25%42'32.10"N" +|7980°19'28 50"
(s L5 ‘. ) o
& S4 bl 5 42:32 iO‘NS,' 80.19'32-07"E
- ) ,ﬂc.s,. ZRI2SAS0IN | Borigay 00"
13, Total Geological REEEIVE: : :15,65.000711&31"'\ T =0 ¢
15. Total Mineable Reserves ™ &4 X% 4713685 m s
16. Total Proposed Production (in five |19,16,335 m" for 5 year ——
year)
17. Proposed Production/year 3,83,267 m" per year \
18. Sanctioned Period of Mine lease 5 years
19. No. Of workers Approximately 68 WOrkers\\
20. Type of Land Government Land
21. Ultimate Depth of M 2 per approved mining play ——————— |
22, Nearest metalgl 44 fro SH32 15 12,0 K away In g g
23. Water Requirg ;%@055 r-ryisqumsmo\"‘____
4 xDHnking water ) a
| Dust suppression | i

SIAJUPIMIN/470819/2024
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Ly
Plantation 0.135 KLD
Others (if any) -
24. Name of Qdl Total 3.345 KLD
with Q€I No &C;rEdlted Consultant | Environmental Research and Analysls, Lucknow (U.P)
period of validity. | Certificate No. NABET/ EIA/24-27/RA 0341 and valid
. :
25. Any litigation pending against the N;:; to January 21, 2027
> project or land in any court
6.
c:;f;"s of 500 m Cluster Map & | Letter No. 2056/ Khani] - 30, Banda lIssued on
T l“‘e issued by Mining Officer _| 27/06/2023
; D:Ral s of Lease Area in gpproy_eq. | Letter No: 4f4/parya/Samanya/2023 dated 07/08/2024
" | Details of leasé.given on S. No. 74, page No. 484
28. Proposed EMP cost. 17,65 370/‘L : 3
29. Length and breadth of Haul Road {270 m léngth and 6 m WIdth 8
30. No. of Trees to be Planted . ~135 . P iy
31. Monitoring Period L. e 1| 1/10/2023 t0 31/12/2023 (Post. monsoon Season)

5. Action Plan as per Ministry’s O.M. dated 30/09/2020: *

S.N. | Particulars Estimated Cost. Numbers/ O.uantltv Total Cost(Rs
1 Installation of Solar Ilght on héul Rs. 25,000 per | Rs. 25,000, % 4 So!ar »1;00;900
road of the vlllage Sandi, Solar Ilght . |iight S i &3
Khadar, Tehsil Pailani, Dlstrlct s ft i 9 ; 48 . -3
Banda, U!P. -l A i TY* Qo 2
2 Health Check-up camps forthe §i ~2|Six monthly 7
local villagers of village Sandi ey
Khada[,Tehsll Pailani, Dlstrlct- y 035
| anda,U.P. A i s ey N5y 8|2 PRI
3 Haul Road Malntenance il BT aoary b R
e = 4 o r‘f ” ‘-ﬁ" -rn)avi 3 B Tdtali

......

» ,lLSpecIﬁed in EIA

' ,'eco-fragnle zone such as habifat of any wil

9. Thereis no litigation pending in any court !ezard'ns this projec':'i;
falls under category—l(a) of EIA Notw
A e ~;- ;

10. The pro]ect proposal

Addmonal Chief Secretary,
Government of Utfar ll’radesb,ﬁ%(c

(emall - sudheer.ch@gov.ln)
Deputy Director

Lucknow — 226020 (emall -
District Maglstrate, Banda.

vibhuti Khand, Gomtl Nagar,

6. Copy for Guard Flle.

%’\\

SIA/JUP/MIN/470819/2024

~The. mining:would be restrlcted to: unsaturatedxzone-only -above the phreatic. watertable and
~ will not. intersect the ground water,table atgny polnt of time. R
.Th:s project ‘does not attract any of the general condltlons "’PP“‘:ablgggD\mlning
Notification 14/09/2006
““The miping operatlon will not be carried outin safel{.

Dé)partme tg“fﬁ \(lro

General of Forests (C), Integ rated Regional Office,

Environment, Forest and Climate Change, Kendrlya Bhawan, 5th Floor,
rocz.lko-mef@nic.in)

Member Secretary, Uttar Pnﬂh Poi'ut\ﬂn\c‘muol Board, TC-12v, pa
Lﬁnow-zg

i ,'.

projects

"‘SL‘? S

e(%r.embé f"ﬁ‘l nt or in
'1 ‘\ “\t.

""A\:’ A
: ’"d‘é’g)_

one of anx b
wild fauga & = o3

*}x&on’esg"ﬁd Climate Change,

qow,bg‘mal @gmall.com)

Joint Secretary, Mimstrv °fE'l" "°" ent For “%@ﬂ & Change, Government o
3rd Floor, Prithvi-Block;<nd g’*{'ﬂg an; J°r Bagh Road, New Dolhl-:::.gg::;

Ministry of
Sector “H", Aligan],

ryavaran Bhawan,

10, (emall - mm&m

Wav Kumar sharma)
mber Secretary, SEIRA
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UI:tar Pradesh Pollution Control Board
e © TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
ne.0522~2720828.272083 1, Fax;0522-2720764, Email; info@uppcb.in, Website: www.uppcb.com

Building

Category : RED
Application Id : 28680448
22?061/UPPCB/Banda(UPPCBRO)lCTOIbothIBANDA/ZOM Date: 02/12/2024

M/s

Ms Nl;JW EUREKA MINES AND MINERALS PRIVATE LIMITED
Area 27.0ha, Gata 73/1,7312,77/1,77/7,89,101/1,102/1

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Ms NEW EUREKA MINES AND MINERALS PRIVATE LIMITED located

at Area 27.0ha, Gata 73/1,73/2,77/1,77/7,89,101/1,102/1. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA Ms NEW EUREKA MINES AND MINERALS PRIVATE LIMITED granted for the period
from 02/12/2024 to 31/12/2028 and valid for manufacturing of following products.

S |Product. Quantity Unit
No
1 Sand/Morrum _ 383267 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 kid Septic Tank soak pit

(ii) Trade Efflucnt Treatment and Disposal ~The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately,
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent gunllty Standard
P W N

S.No. I .:i'lijl"nmert_é;":‘q ‘\\ Standard

(iv) Sewage Treatment and Disposal I T‘h"p;_a lic:njt shall P
reference to influent quantity and qu llty:.lq cise of stopp
stopped immediately and this Board hasto be in

dispatched immediately. .

N




/) The treated sewtage s:fm be reused. in gardening as far as possible. The STP shall be maintained
;ontinuously SO a5 10 achieve the quality of e treated sewage to the following standards.

S No. Parameters

- Standards
3, Conditions under Air (Prevention ang Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel ang ;

Air Pollution Source Details

SNo.|  Air eof fuel| Stackno | Control | Height of
Pollution TP . " - Device Stack
Source -
1 Dust Particulate Water
emission - Matter | - sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission
on and
loading/unl
oading of
Sand/Morru
m.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows -

Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.n1. t0 6.00 a.m,

Standards for | Industrial [Commercial| Residentia) Silence
Noise level in Area Area Area ne
db(A) Leq v =
Day | Night| Day |Night| p :
NLime | Time | Time | Time Time I'?‘:ﬁ\}:
4. Essential documents tofbe “}:‘U’! ¢ pdustry/Unit as Applicable ;

(i) Environment Statement {n Torm-W.0£E UmP“‘i(P roteetion) Rules, 1986,
pphotdgriph of ETP/APCs/Wqs

X te Stomge Area, 4l
Py :



" competent Authc;nty reserves the right to change/modify/add any time any condition of this CCA.

Sk nit has to COMply with the following specific & general conditions. Non compliance of any provision of
/ pis CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transt““df“y Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Eavironment, F?NSt and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the qu available at URL:-http:// WWw.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equwalem to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) .whlchever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8.1f the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Tndustial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials,
8. Whenever due to any accldcn‘t or other unforf:seen act. or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect. TR
:;;I;}fe industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
10. In case of any damage to the agriculture productivity, human habitation etc, by the o
it shall be imperative to stop production in the industry with immediate effect and such informat;
reported to Board's offices. The industry shall be liable to pay compensation also in such cage ation stha]l be
the Competent Authority. $ 83 decided by

11. The applicant shall apply bef of expiry of CCA or any change i
mx%} nhancement ote, or any Ohange 0 production types/

0
production capacity/manufacturi cCSS/!
: e o 3t
point or emission point /| / 8¢ in offluent discharge:
2 AR
| 2rq W '.-'.' i
SNt

12. The Board reserves the riiht {

Peration of industry,

may be necessary.
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/ &>
/,ecific Conditions:-

f, This .consen.t is valid for production capacity Sand/Morrum- 383267 Cum/Year by opencast and semi
mechanized mining in 26.62 Hectare Lease area at Gata No.-73/1, 73/2, 77/1, T7/7, 89, 101/1, 102/1 Village
— sandi, Khadar, Tehsil- Pailani, District — Ban a5 UP y 1312, 711,

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC24B0107UP5242320N
dated 08.10.2024 and submit itg compliance report to UPPCB.
3.1f the lease agreement or Environmental Clearance expires prior to 31-12-2028, then the validity of this
CTO'sl'xall stand expired simultaneously with the expiry of mining lease or Environmental Clearance.
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. s

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission. .

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

18. Consent fees if revised, shall be payable by industry from the date of its applicability,

19. Industry shall comply with the relevant provisions of Environmental Laws,
20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will i
suspended during the closure period and afier ensuring the compliance and after revocation remain

‘ s . of clos
the CTO will automatically be effcctjg:;_ with additional conditions mentioned in the otare r;:’fe ort?er,
order. LA R - ocation
/”’:"/,' \"\
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ke jonal Oft'}ccr, UPPCB, Banda with direction to send the compliance report of CTO conditions on
,’qunr‘“'y basis.
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INDIA NON JUDICIAL m"ﬂ"lll ||||||||||““|meuua“mb

Government of Uttar Pradesh
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0y § Purchsed by - : Neyv,'ﬁugg& Miffss AND MINRLAS P(IT}.,\ %
*“3 Description of Document : Al ""';""' \ or!qemorandum of at‘l 8,3(39"‘9"‘ A%
,, ; Property Description A . 5?_,
P § Consideration Price (Rs) . - -. 3
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2026:AHC114103-08

HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 1410 of 2026
New Eureka Mines And Minerals Pvt. Ltd.
..... Petitioner(s)
Versus

State Of U.P. And 2 Others

..... Respondent(s)
Counsel for Petitioner(s) . Adarsh Bhushan
Counsel for Respondent(s) : CSC
Court No. - 40

HON'BLE SARAL SRIVASTAVA, J.

HON'BLE SUDHANSHU CHAUHAN, J.

1. Heard learned counsel for the petitioner and Sri Sandeep Kumar Singh,
learned Additional Chief Standing Counsel for the State-respondents.

2. The petitioner has come up in the present petition with a sole prayer thata
direction be issued to respondent no.2 to decide the Departmental Appeal

No.2033 of 2025 (New Eureka Mines and Minerals Pvt. Ltd. Vs. State of
U.P.) and Appeal No.2034 of 2025 (New Eureka Mines and Minerals Pvt.. .

Ltd. Vs. State of U.P.) filed by the petitioner under Rule 79 of U.P. Minor
Minerals (Concession) Rules, 2021 pending before him expeditiously within

a time bound period.

3. Learned Additional Chief Standing Counsel submits that no useful
purpose would be served in keeping the writ petition pending and
appropriate direction may be issued to the respondent no.2 to consider the

gricvance of the petitioner.

4. Considering the facts and circumstances of the case, without ‘adverting
into the merits of the case, we dispose off the writ petition with a direction
to respondent no.2-Commissioner Chitrakoot Dham Mandal, Chitrakoot to
decide the Departmental Appeal No.2033 of 2025 (New Bureka Mines and
Minerals Pyt. Ltd. Vs. State of U.P.) and Appeal No.2034 of 2025 (New

ﬁr’ R H
-.c'fa B y\j\zurcka Mines and Minerals Pvt, Ltd, Vs, State of U,P,) filed by the

‘a L
/'/' 1';., . petitioner under Rule 79 of U.P. Minor Minerals (Concession) Ru]
o % ding before him oxpeditiously, proferably within a period of twoc:; 2(:}211
onths

ook
& from the date of production of certified copy of this orde
i I W
any unnecessary adjournments to cither of the parties, o granting
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WRIC No. 1410 of 2026
2

S.1tis expected from the

ey will not press for recovery of the amount.

January 29, 2056
Sattyarth

(Sudhanshu Chauhan,J.) (Saral Srivast
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